
OTAR 

Neeiteda CP.PB. Gracias 
STATE OF GOA 

Reg. No: 301 

spin 27/2/2024 
nte 

OVT O' 

BEFORE THE NATIONAL GREEN TRIBUNAL 

THE COLVA CIVIC 

VS. 

& CONSUMER FORUM 

GCZMA AND ORS 

(Western Zone At Pune) 

BENCH PUNE 

1 GCZMA 

APPEAL07/2023(WZ) 

APPELLANTS 

RESPONDENTS 

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO, 

1, SHRI JOHNSON BEDY FERNANDES, adult, having my 

office at 4" Floor, Dempo Towers, Patto, Panaji, Goa, do hereby 

solemnly affirm and state as under: 

1. I say that I am the Member Secretary of the Goa Coastal 

Zone Management Authority i.e. Respondent No.1, and am 

authorised to affirm the present reply aflidavit on its 
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behalf. I have examined the relevant records available in 

my office in respect of the Direction dated 09/12/2022 

issued by the then Member Secretary of the present 

Respondent and challenged before this Hon'ble Tribunal in 

the above-captioned Appeal and am affiming the present 

Reply Afidavit based on the same. Nothing in the present 

Reply Afidavit may be deemed to be an admission of any 

of the contents of the memorandum of the above-captioned 

Appeal. Nothing in the memorandum of the above 

captioned Appeal may be deemed to have been admitted 

for mere want of specific denial. 

2. I say that I am filing this affidavit pursuant to the order 

dated 07/12/2023 and to put on record all the relevant 

documents on the basis of which the impugned order has 

been passed. 

3. I say that the present Respondent had perused following 

documents and various site inspection reports and passed 

the impugned order dated 09/12/2022. 
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DF GOA 

272024 

a. I say that earlier permissions were obtained in the 

name of the Original Owner Mr, NJ. Rebello & others 

subsequently it was sold to the 

purchasers/Respondent. The current owner is one 

and 

Mr. Abhay Prabhu and he has renamed the hotel which 

is now known in the name and style of Salcete Beach 

Resort'. I say that the said Mr. N. J. Rebello had 

produced an approved plan bearing reference number 

DJ/5120/TCP/94/2235 dated 23/06/1994 by the office 

of the Chief Town Planner approving the proposed 

addition and alteration to cottages from planning point 

of view with certain directions at Survey No. 55/3 & 

54/5. Hereto annexed and marked Annexure A is the 

approval as per plan by the office of the Chief Town 

Planner, dated 23/06/1994. 

4. I say and submit that subsequently the Department of 

Science, Technology & Environment (CRZ clearance) had 

issued NOC to obtain occupancy certificate in connection 

with the construction carried out in Survey Nos. 5S/3 & 

54/5to the said Mr. N. J. Rebello & Others on 
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22nd/23kd/11/2000. Hereto annexed and marked Annexure 

B is the NOC issued by Department of Science, 

Technology & Environment (CRZ clearance) dated 

22d/23Rd/1 i/2000. 

5. I say and submit that the Village Panchayat of village 

Sernabatim, Vanelim, Colva and Gandaulim has on 

15/09/2001 vide reference number VP/SVCG762/2001 

2002 had granted occupancy certificate having no 

objection to occupy 5 cottages/structures constructed in 

plot bearing Survey Nos. 55/3 & 54/5 of village Colva. 

Hereto annexed and marked Annexure Cis the occupancy 

certificate dated 15/09/2001. 

6. I say and submit that the Respondent had also produced 

approvals granted by the Eco Development Council dated 

07/04/1987 which was signed by the Chief Town Planner, 

Town and Country Planning Department, Panaji, Goa for 

the purpose of the construction. Hereto annexed and 

marked Annexure D is the copy of approvals granted by 

the Eco Development Council dated 07/04/1987. 

GL 
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7. I say and submit that the Talathi of Colva had via report 

dated 18/06/2007 conducted an enquiry based on the letter 

received from the present Respondent and at point no. 3, 

they had noted that the West Zone Hotel was constructed 

with approved plan as per the Panchayat records in Survey 

No. 54/5 of Colva village more than 8 years ago and the 

same were confirmed by Mamlatdar of Salcete via his 

letter dated 11/07/2007. Hereto annexed and marked 

Annexure E is the report dated 18/06/2007 given by 

Talathi of Colva. 

8. I say and submit that the Deputy Collector, Margao via 

report dated 13/11/2008, had stated that there are many 

structures consisting of rooms, restaurants, swimming pool 

etc which was a hotel covering about 1200m2 and the 

construction lies between 200-500mn from HTL. Hereto 

annexed and marked Annexure F is the report dated 

13/11/2008 by Deputy Collector, Margao. 

9. I say and submit that the Talathi of Colva vide his report 

dated 23/07/2008, had clearly stated that this was a big 
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hotel building with rooms and a restaurant and water sports 

facility. It was also observed that there was no new 

construction seen on site. The Panchanama report dated 
23/07/2008 also confirmed that it was a big building of 

Ground+1 with many rooms, restaurant and an area for 

water sports totally covering an area of 1200Sq.mtrs. The 

Talathi of Colva in his report has also mentioned of the old 

structure and no new construction on site. Hereto annexed 

and marked Annexure G is the report of the Talathi dated 

23/07/2008. 

10.I say and submit that the Expert Member of the GCZMA 

on 23/11/2018, had conducted site inspection and it was 

noted that the structures on site were 5 units of G+2 and at 

the end of G+2 structures, was a large elongated shade 

having a sloping roof in the property bearing Survey No. 

55/3 of Colva village. 

11.1 say that the Village Panchayat had issued construction 

license dated 22/09/1994 for the additions and the 

alterations of the cottages situated in Survey Nos. 55/3 and, 
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54/5 of Colva village. I say that the approved plan dated 

23/06/1994 shows the cottages and the swimming pool. 

Hereto annexed and marked Annexure H is the 

construction license dated 22/09/1994 and Annexure I is 

the approved plan dated 23/06/1994. 

12.I say and submit that in the year 03/07/1998, the tourism 

department had recommended that the project of the 

respondent was fit for loan as the hotel had valid 

approvals. Hereto annexed and marked Annexure J is the 

Tourism Department's recommendation dated 03/07/1998. 

13.1 say and submit that the Village Panchayat of Colva has 

transferred the House and Street Light Tax from the name 

of N. J. Rebello and Ors to the name of Abhay 

Ramchandra Prabhu vide letter dated 08/10/2018. Hereto 

annexed and marked Annexure K is the letter dated 

08/10/2018. 

14.1 say and submit that the site inspection report of the expert 

member dated 24/01/2020 makes it clear that the 5 

319



cottages are of G1 in nature however, it also clearly 

specifies that these structures have sloping roof with 

corrugated sheets and that the covered space is found open 

on all sides. 

15.1 say that the very fact that the findings of the Expert 

Member say that the temporary covered area is open on all 

sides, it is not habitable. The Authority decided that since 

the so called second floor is only for the purpose of 

protection from rain water and is open from all sides and is 

temporary in nature, the Authority decided to consider the 

same. Hereto annexed and marked Annexure L is the site 

inspection report dated 24/01/2020. 

16.1 say that the Authority further noted that a letter was 

issued by the Chief Town Planner stating that the area 

bearing Survey No.55/3 is zoned as a Sand Dune as per the 

zoning plan of Colva. The Authority noted that the zoning 

of the area has been changed from 'Sand Dune' to 

Residential' vide letter dated 16/09/1985. Hereto annexed 
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and marked Annexure M letter dated 16/09/1985 by 

Senior Town Planner. 

17.1 say that the restaurant standing in Survey No. S4/3 was 

approved by letter dated 21/06/1990 issued by Chief Town 

Planner and Member Secretary EDC, however, it was 

observed that the Respondent has relocated the approved 

Restaurant which is permissible act as it is in the nature of 

revision in site plan. Hereto annexed and marked 

Annexure N is the letter dated 21/06/1990 issued by Chief 

Town Planner. 

18.I say that there is an approval for installing STP and 

further the GSPCB had granted the requisite permission 

for the same. Hereto annexed and marked Annexure O is 

the approval dated O3/08/2019. 

19.1 say that the Authority noted that the Generator Shade is 

temporary in nature and decided to consider the same as 

the same is temporary in nature. I say that as far as the 
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swimming pool is considered, it has approval from the 

Chief Planner dated 23/06/1994. 

20.The Authority also noted that while issuing the impugned 

Directions dated 09/12/2022, all the above approvals had 

not been challenged at any point of time and till date in 

any Court of Law. I say that all the permissions and 

approvals stand in force and valid. 

21.1 say that the impugned direction dated 09/12/ 2022 has 

been issued to demolish the poolside restaurant in Survey 

No. 54/5, stage, shower room, fountain, basement below 

swimming pool deck, interlocking pavers on concrete base, 

car porch, security cabin, cylinder shade erected in the 

property bearing Survey No. 55/3 & 54/5 of Colva village, 

Bardez, Goa, the explanation for its demolition has been 

stated in detail in the impugned direction dated 

09/12/2022. 

10 
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Ceao P8. Gracias 

&OF GOA 
& No: 301 

y Date 
27727 2024 

NOTAH 

NOTARIAL 

In light of the aforesaid, it is most humbly submitted that 

the Appeal filed by the Appellant deserves to be dismissed. 

TARP 
NOTARIAL 

TATE OF GOA 

1, the deponent above-named do solemnly affirm that all 

that is stated in this Affidavit is True to the best of my 

knowledge and belief, which is based on the records 

available in respect of the issue involved in the above 

captioned Appeal. Nothing false has been stated herein. 

Solemnly affirmed this 19" day of February 2024 

51No: 3D1 

NOTARIAL 

NaARIAL 

NOTARIAL 

VERIFICATION 

Executed Betor Me 
At Caleguts Go 
PRog. No loiloal3o34 

Data: 

Member Secfetary, GCZMA 

19/02/aol4 

Venetreda c CPPA Gracias 
Agvocate & Notary 

Bardez-Goa 

Deponent 
MEMBER SECRETARY 

GOA COASTAL ZONE MANAGEMENT ALUTHORITY 
PANAJI-GOA 

Member Seéretary, GCZMA 

RO9nag 
WDGepenaxa 

Deponent 
MEMBER SECRETARY 

GOA COASTAL ZONE MANAGEMENT AUTHORI 
PANAJI -GOA 

11 
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sP.NO. BT/5120. (op ks 223t 

TO, 

shri N.J. Rebellof & Others, 

Pancharatna Bldg., 

Margao Goa. 

Sir, 

OFFICE OF THc CH IC F TOWN PLANNER 
1OWN & COUNTRY PLANNING DCPARTMENT 

PANAJI- GOA 

Aonexure A-4 

DA�E 23]6 94 

Sub: Application of Shri N.J. Rebello & Others 
notICtkorr vf adaition & alteration of Cattages. 

Survey No55/3. & 54/bf Village Colva Salcete 

Ref: Decision of G.S.C.C.E. meeting held on 

tank. 

4th 

With reference to the above mentioned 
you that the propoBal was discus sed in the mieeting of Goa 
State Comnittée on Coastal Environment held on 27.4.9. .The 

proposal was approvea by the Comittee in view of this there is no 
objection over the proposed cpasn-
from pl anning point of view with foll owing conditions. t 

Taluka 

for 

27.4.94. 

subject,this ls to infom 

1) The permission is recomended as per the plans hereby annexed 
2) The permdssion is liable to be revoked if it is based on false 

ihfonation/wrong plans/calculations/docume nts or any oher accompani 
ments of the applications are found to be incorrect or wrong at any 
stage. 

3) Any change,.to be effected to the approved plans prior permission 
has to be obtained. 

4) Prior to commencemen t. of development work, it will be tn
ubent upon 
She applicant to have valid conversion Sanad of use of land as contem 
Plated under Goa, Daman and Diu Land Revenue Code, 1968. 

5) There should not be any drinking water well within 15. mts. of septic 

6) HeceBsary 1licence should be obtained frn the conco rned village 
Panchayat/Municipn11ty. 
7) Trees 1f shall be cut with prior permission of the conce rnel Authori 

e) Traditional accesn 1f any shall not be blocked and ahould be maintat 
ned to the satis faction of local aithority. 
9) A11 tha Environmental guideline s under CRZz regslations sh ould be 
Btrictly followed as per annexure. ..2 

& alteration to cottages 
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3) 

10). The existing Band dunes should not be disturbed. 

11), 
e proposal 1s approved to the extent of the earlier approval or 

ages by Inter Ministerial Comnittee in its mecting held on 13.8.86. 

12). After retaintng a set of plans and records, for thi| o£fice Tecord, the rest are re turned 

Encl: As above. 

Copy to 

The Associate Town Planner, 

Town & Country Planning Dept., 

MargaO. 

2)The Sarpanch, 

2 

Vi1lage Pafchayat, Colva, 

ColvaSalcete. 

herewi th. 

Yours faithfully, 

( N.Patelalai ) 
Chief Town Pla'ner 

& 

Member Secretary 

G.S.c.C.E. 

Shri/Sm 

from 

const 
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DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT 

Opp. Saligao Seminary, P.0. Saligao, Bardez, Goa - 403 511. 

Phone: (0832) 278186, 278187, 278189 

REF. NO.: DJ/5120/ 19H 

To, 

(CRZ Clearances) 

Shri N. J. Rebello & Others, 
DE/9, Pancharata Bldg., 
Margao Goa. 

Dear Sir, 

Sub: No Objection Certificate to obtain OccupancyY 

Certificate. 

Occupancy Certificate to 

authority, after 

This has a reference to the above mentioned subject with 

in Survey 
respect to the five cottages/structures constructed 

Nos. 55/3 & 54/5 of Colva village, pursuant to the plan approved 

by the erstwhile GSCCE vide letter No. DJ/5120/TCP/94/2235 dated 

23/06/1994. This office has no objection for the issuance of an 

the said construction by the 

ascertaining 

Fax: (0832) 278186 

Construction license qranted. 

DATE: 22/11 /2000 

93 

its as per 

Yours faithful ly , 

local 

the 

ABr. N.P.S. Varde) 
Director/Jt. Secretary, sTE 

Completion 
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Aef. No. VP/SVCG 76/2001-2002 
To, 

Sir, 

shri. N.J, Rebello & Others D/£ 9, Pancharatna, 
Margao-Goa 

Office of the Village Panchayat 

YAT: 

Phone : 723495 

Sernabatim, Vanelim Colva, & Gandaulim 
Salcete-Goa Pin Code 403 708 

SERNA 

With re ference to vour application dated 28th Noy2000, on the above mentioned subject, and infom yQu that this Panchayat has no objection to ccupy the Pive cottages/struct ures constructed in plot bearíng Survey Nos,55/3 & 54/5, of vill age Colva, which has been approved by Chief Planners vide No.DJ/TCP/94/2235, dated 23-6-94 and by this office under 
1icence No.VP/SVCG/Const.17/94-95/421, dated 22nd Sept'94. 

UATIEL 

Date 15-9-2001 

It is approved in the Monthly meeting held on 27/12/2000, under Ressl,No,9. 

Thi s is issued at the request of the applicant 

Sub Issue of Occupancy Certificate. 
Ref: DJ/5120/194, dated 23/111/2000. 

Yours faithfully 

( RAJENDR� NAIK ) 
SECRETARY 

VILLAGE PANCHAYAT SERNABATIM, VANELIM, COLVA & GANDAULIM, 
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Goa. 

Shri Henrique Rebell0, 
Dulcina Favaado, Arossim, 
Post Cansaulim, 

Sir, 

sub: Construction of 5 cottages on Sy. No.55/3 
at Colva. 

With reference to your application dated 3.3.87, 
and in continuation n to this office letter NoDJ/5120/ 
1276/82 dated 25.3.87. please find enclosed herewith 
Sx8sttaggXXRÉx 5 copies of the plans duly approved 

et, No, 

ref: Clearance from Eco Degelopnent Cauncil. 

In this conne ction, you are directed by the Eco 
Developnent Council that the cottages shoulà be used for . the purpose of tourism a only" 
ebmitbedtyHOEniE 

town and Country Planning Departmse Goverament of Goa, Daman nd D, Panajl, Gon. 

Encl: as above. 

The Xerox copies of the plan submitted by you 
earlier are also re turned herewith. 

copy to: 

2) 

Further you are requested to obtain necessary per 
mission from the Village Panchayat, Southern P.D .A.) 
Dy.Collector, eto. before starting the development/ 
Construction. 

3) 

1 Member Secretary,Southen P.D.À. �Margao. 

4) Sarpan ch, V.P.Colva. 
5) 27/12/87-EDCE 1le. 

Yours faithfully, 

6) General £1le. 

J.AD' Souz a 
Chief Town Planner 

D2zector of Tourism, Pana ji-Goa. 
.Collector (South Goa) ,Margao. 

h. 

by the Member Secretary, Eco Development Councíl and 
by the undersigned. 
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To, 

The Aaaitional Collector-Il, 
South uoa Distriot, 
Margao Goa. 

Sir, 

1, 

2, 

No.MAM/SAL/RZ/2007/|s. \ 
0ffice ol the Mamlatdar of Snlcr 
Murgao Goa, 

Date:- I/07/2 007. 
coLLECTORATE OF sOUTH GOA 

MARG�O 
Date: 
Inward No.: |406 

W1th rererence to above memorandum. the talathi of olva naS reported as under. 

Section: 

Keti- Memorandum No, AC+II/Sc/ CRZ/WS-O5/2007/27651 dated 12/06/2007. 

Hotel wi th permission. 

he Ra1lway Quurters were renovated ithin the lim1t of H,T.Le nd construction has been taken up 1last 5 years back 1n survey -No.59f3 of v1llage colva without any pernission from the concer ned authority. 
The building behind Boonrang Kestaurantthere are o0ttages regl 

oed( )stered in local Panchayat in survey No. 39/1 of Colva and the 
Same renovated last more than 7 years back. 
West Zone Hotel constructed with approved plan as per panchayat 

( SOur ces last more than 8 years back ana talls und er aurvey No. 
54/5 or village. Colva, 

)1lling of land has been done by keliance builders near 0cenic 

Ab)Some,11lling is done in survey No. 52/5 and 54/3 of Colva up 
to the height of {0.30 'mts, and some waste mud is dumpea addecent 

tosan! s.Bar &Restaurant, 

G)c) the waste mud.is dumped 1n a, field with sign Post name Balta 

zar by unknown person near the rO ad, 

)a) 11ling 1s done in water creel with waste mud by unknown Derson 

KO here s old incomplete structure and compO und wall of laterite 

stones �xisting in survey No. 51/2 adjacent to matn road. 

I Am enclos ing erox COpy o1 rep0t o1 talathi of colva for 

information. 

YOurs 

( Johngok B.Her rnanaes) 
Mamlatdar) ot Salcete Taluka, 

Margao Goa, 
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ANNEXURE E331



CRZ MATTER 
TAL!KA SALCEI! 

Nume o! the Responden! 

iled relerred hy 

Not:ce dated 

('ase No : 3YCSA/CRZI 4/2008 

REPO RT 

:Shri West Zone IJotel 

: 543 of Village Cola 

CCZMA by letter dated 6-11-2007 

: 27-12-2007 

Notice was 

The present tile referred by (CZMA for inquiry and report 

issued to West 7one Hotel to ile his repl; alongwitl: relevant documents 

E:en elter receipt o! the said notice the respondent has not filed his reply 

3. Tulathi o! Colva was directed to give report ánd sBetch alnngwith the 

photgraphs and he has submitted report, Panchansma & sketch plan alongwith 

the photographs which is enclosed as Annexure "A" Colly. 

There are many structure 
1. The Iuspection was carried out by me personally 

Consisting of rooms, Restaurant, swimming pool etc which is a hotel covering 

Construction has been 
ubout 1200 m2 1ret which helong to Arun Verlekar 

urried otd tbout 5 t: 6 years back.. Rspondent has not Med any reply also not 

produced ny document showing whether constr1uetion is done legally by takine 

uny perision Construction is in between 200 to 500 mtrs IITI: 
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Action mnay be initiated as per the provision ofTaw. 

The present report is submitted as per circular No 1-20-2004-CS1898 dated 

/11/2006 of the Seeretary (Fnvionmenty/ Member Secretary (GC7MA). 

To. 

Thus the Report. 

(Dipak S. Dessai) 
Dy. Collector & S.D,O. 

Margao Goa. 

The Member Secretary, Goa Coastal 7one Management Authority, Dept of 

Science Technology && Environment Opp. Saligao Seminary, P.O Saligao, 

Bardez Goa. 

PLACE: MARGAO GOA 
DATE: 3-1-2008 
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prova coval 1d on 
Shri/Sa 

13) 

Office of the Village Panchayt 
Sermabatin, Vanel Lm, Colva & Gandaul ime 

Coestrctioa imce N VP/sVCa/Const-
N. J. 

Aonexure A -Co ly ) 

REBELO & OHERS, 

from Papcharatna ld agQ-90 is bereby grapted licence for the 

construction of ddieon & alteratLons ot cottages, on survoy No.55/3, 
& 54/S at colv v0lge, Slcte T0, 

10 terms be reolutioo No. 3. taken in the Paochayat meetiog dat�d 
21/9/ per the plans iduplicate aitached to bls,her appllcation 

under iaward No. PPO/01/VP/PlaDs duted C9,B.Ode copy of the plaos 
Concerne d with the approval pote carryipg the embossed seal of this Panchayat and dul 
Sigocd, is returncd to the ioterested party, who shall comply with the following conditioas 

iy To limit himsel(beKe to the plan approved and statements therein. 
2) The construction shall be as per plans approved by this panchayat aad condiuoa 

imposed on it. 

/94-95/ 42 

3) To ioform the panchayat after excavation and befote laying or plinth founda 
tion. 

4) To in "orm the Panebayat when the construction has beeo completed upto 
plinth level. 

5) To inform the panchayat as soon as the constructioa is completed. 
6, Not to in habit the buildiog withbout the prior permissioa of this Panchayat 
7) To abide by thbe ot ber related provision in force 
8} That building or coostruction is Carried out as per the alligmneot given and 

the plinth level fixed by the Panchayat 
>) lhe constructioo liceoco shall be revoked. 

) i! the coostruction work is Dot etocuted as per the plans approved and 
statenents thereln: 

the Property. 

b) whercver there is aay false staemeot or ny misrepsentioo of any 
malerial passed, wpproved or showa in the application on which the permit 
Was paSSed. 

10) To strictly tollow all the copditíons la1d �owa by the Chief 
a) Plaaners vide hln ltter No.DJ/TCP/94/2235 dtd, 23-6-94, 

1 The ) xisting sand dunes, ohould-not be dlsturbed, 
.2, to obstruot xisting toot pathvater drainages pass ing through 

To get pprovGd the B.C,C, �es1qns and Calculatlons before starting 
of R.c,C. works. 

14) To obtain val 1d aoDverslon cert1f1cata before otarting ot work. 

The licence shall be valid for a period of 

dated 

. Pacayl Secrelary 

beginoiny from to-duy. He bad paid the respective tax/lees to the tune of Rg 
by Receipt No. 

This carTiers the embused seal of this Papchayat. 

yTHREB ycar's 

office of the village papchayat of ernabatin, Vanel im, Colva & Gandaul im, �td, 22nd 8eptamber, 19 94. 
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No. 3/19(293)/98-DT/| 2-¿L 

Sir, 

Aneaure A-9 
Government of Goa 

Department of Tourism 
Panaj1 Goa 

M/s. Verlekar Resorts Pvt. Ltd. 
DF/9, Pancharatna, 
Margao-Goa. 

Copy tot 

Sub:- 3 Star Beach Resort at Colva 
recommend ation for finan cz al 
assistance reg. 

Please refer to your letter dated 22/6/98 on the 
above cited subject rquesting to recomnend your pro ject 
for obt alning loan fron Ganara Bank, Margao. 

In the above context, 1t is statd that this Dept. 
has no objection to younobt aining the loan from the A 

Canara Bank, Margao to your hotel project "M/s. Verlekar 
Resorts Pvt. Ltd, in plot of land admeasuring 5575,00 sq. 
mts. in survey Nos, 55/3 & 54/5 of Village Colva in terns 
of approval granted by the Town & Country Planning Dept. 
vide their letter No. DJ/S120/TCP/94/2235 dated 23/6/94 
and constructlon licenco No. VP/SVCG/Const-M/94-95/42 

dated 22/9/94 1ssued by the Village Panchayat of Sornabatin, 
Vanelim, Còlva & Gandaulim, 

1. The Chief Town Planner 

2. The Sarpanch 

July 3, 1998 

Village Panchayat 

Yours faithfully, 

ToNn & Coun120/TCP794/2235 dated 23/6/94 letter No, 
Planning Dept. with a request to his 

Ditector of Touri sm U,D. Kam at ) 

2. The Sen10r Manager 
Canara Bank, 
Margao Goa. 

Sernabatim, Vane11o, Co lva & Gandaulim 
SalceteGoa, 

2.3 
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Ret. Ne. VP / SVCGI /268/2OR-19 

To, 
Mr ABHAY Ramchandra Prabhu. 
H.No.295/8, 3th ward colva 

Sir 

Annexune A -

Sub: Transfer of House & Lighting tax of premises bearing 
H.No.295/8,9,10,11&12, 3h ward Colva. 

bearing H.No.295/8,9,10,11&12, situated at 3 
transferred from Mr. NJ. REBELLO & others 

Mr Abhay Ramchandra Prabhu as per the 

Panchayat Office Colva. 

Office of the Village Panchayat 

With reference to your appication dated 12/09/2018 on the above cited 

subject, this is to inform you that the House & Lighting tax of premises 
,Salcete- Goa is 

to the name of above applicant 
updated records of Village 

grs faithfuly 

Sernabatim, Vanellm, Colva & Gondullm 
Salcete .Goa. Pln Code 403 708 

ANTOO L. FERNANDES 
SARPANCH 

approved in the Monthly meeting held on 01/10/2018 ,Vide Resl, 4/6. 

y .:CHAYAT 
SEp-4, WAIELIM. 

CUL. 2LiNDAULIM 

ward Colva 

Ph:- 2788486 

Further, In future if any Complaint/Objection received from any memberlperson the 

Panchayat resolved right to revoke the same without any further intimation. 

This letter also treated as N.O.C to transfer existing Electricity & water meter on the nane of 

applicant from the name of Mr.N.J. REBELLO & others to the name of said applicant Mr 

Abhay Ramchandra Prabhu. 

Date 08-I0-0/g 

SENA8A 

M. CC' 
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F. no. GCZMA/S/Ile-Comp/19-20/42. 

F. no. GCZMA/S/Ile-ComplV1819/58. 

INTRODUCTION. 

REPORT 
CRZ violation in Sry nos. 54/5 & 55/3 of village Cova by Hotel Salcete/Hotel 

West Zone of Mr. Abhay Ramachandra Prabhu. 

1. As requested by OSD (STE), GCZMA vide notice no. GCZMA/S/ILLE 
COMPLU19-20/42/2193 dated 16.01.2020. a site inspection was conducted by me 

on 24.01.2020" inter alia to verify alleged CRZ violation in Sry nos. 54/5 & 55/3 of 

village Colva mentioned by Shri Churchill Alemao, Hon'ble MLA Benaulim 

Constituency in complaint letter dated 14.08.2019 addressed to Hon'ble Minister 

for Environment. The property is being operated under commercial name Hotel 

Salcete; earlier known as Hotel West Zone. I requested Shri Newton Silva FS 

DSLR to carry out detailed survey with total station to map existing structures etc. 

on the properties that woukd enable the Authority to detect CRZ violations alleged 

in the complaint, if any. 

February 4, 2021 

2. Accordingly, survey work was done using total station instrumentation on 

17.03.2020. ISLR Margao has submitted a site plan showing the structures within 

the said property and report vide letter no. 13/SLR/CRZ-Mapping/02/2020-3/1690 

dated 17.09.2020, that was passed on to me for preparation of report. 

3. It may also be noted that the said property/survey numbers are also subject 

matter of another proceeding, namely, complaint byy Colva Civic and Consumer 

Forum dated 09.10.2018 regarding "llegal reconstruction, renovation and repair 

undertaken by West Zone Hotel in suvey no. 54/5 on a sand dune between 200 

&500 m of HTL in Colva Salcete" organized in F. no. GCZMA/S/ILLE-COMP/18 

19/58. This matter is also under consideration of the Authority. 

BRIEF DESCRIPTION OF THE PROPERTY. 

Site Inspection Report dated 27.01.2020 

4. The property in question is surveyed under nos. 54/5 and 55/3 of village Cowa 

Tal. Salcete. It admeasures about 5575 m. ApprOximate GPS coordinates: 

Notice no. 
GZMA/S/ILUE-COMP/19-20/42/2533 dated 20.02.2020. 

1 
4 
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15°16'54.43* N and 73*54'53.96" E. IL lies within 200 � 500 m of HTL. As per 

Current Form I & XIV, the details are as follows: 

Sry no. 

54/5 

55/3 

Sry. no. 

54/5 

Name of Occupant 

55/3 

Abhay Ramchandra Prabhu 

Abhay Ramchandra Prabhu 

Accessibility: There is an approx. 8 m wide public road on the southern side. 

Id. 

5. The structures existing in the said property were identified me at time of 

inspection and survey. The same are now plotted on the site plan prepared by 

ISLR Margao. Details of approvals granted for development on the property were 

culled from File nos. DJ/5120; DJ/5120 GSCCE and GCZMA/SAUCOLUO7/09. My 

APPROVED DEVELOPMENT AND VIOLATIONS NOTED. 

Approved Structures 

1. Swimming PoolP. 

1. Five G+1 cottages (each 
having approx. 106 m² 

plinth area). 

1. Stage. 

There is CTO & Authorization for STP issued by GSPCB. 

2. 

Offending Structures/Violations 

Area (m) 

Noted 

Shower room. 

2950 

5. Fountain. 

2625 

3. Basement below swimming 
pool deck. 

2. 

4. Restaurant (pool side). 

STPS 

6. Interlocking pavers on 
concrete base (part). 

1. Interlocking pavers on 
Concrete base. 

3. Generator Shed. 

structures. 

4. Restaurant structure. 

6. Car Porch. 

5. Second floor of fve G+1 

It may be noted that sloping roofs with corrugated sheets supported on MS frame 

have been erected over all five cottages/structures, thus creating the "second 

all sides. 
floor. However, the covered space is found open 

7. Security cabin. 

GSCCE permission under F. no. DJ/S120/TCP/94/2235 dated 23.06.1994. But see paras 6 to 10 of thie 

report. 

2 

findings are tabulated below. 
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IV APPARENT CONTRADICTIONS BETWEEN DECISION TAKEN AI 
4" GSCCE MEETING HELD ON 27.04.1994 AND ORDER ISSUED 
THEREUNDER AND THE APPROVED PLAN PRODUCED BY 

RESPONDENT. 
6. As per records in File no. DJ/5120. five around floor cottages having plintn area 
of 80 m total floor area 400 m² were approved in Srv no, 55I3 of village Colva by 

Inter-Ministerial Committee, Govt of India. New Delhi on 13.08.1986, based on 

which EDC' granted its approval vide CTP letter no, DJ/5120/1488/87 dated 

07.04.1987. Later, additional construction of restaurant block having plinth area 

of 98.64 m² was approved on the southern side9. All above permissions were 

issued to Mr. Henrique Rebello. As per letter dated 08.05.1992 issued by one Mr. 

N. J. Rebello10 construction was commenced in May 1992. 

7. On 31.12.1993, Mr. N. J. Rebelo submitted an application dated 21.12.199311 

to Chief Town Planner captioned additions and alterations for approved cottages 

in Sy. No. 55/3 and 54/5 of Colva village, wherein alterations and additions were 

proposed to cottages already approved in 1987. The proposal was for seven 
cottages with G+1 upper floor with two residential units in each cottage. A 

swimming pool was also proposed2. The area was inspected by GSCCE 

Chairman and sub-committee on 19.04.1994 and it was found that there were sand 

dunes that should be maintained1, 

8. The proposal was considered at the 4n GSCCE meeting held on 27.04.1994 

under tem no. 2714. The Committee telt that the proposed constructions were on 

existing sand dunesi5 and in order not to disturb it was felt to stick to earlier 

approval of Inter-Ministerial Commitee and as per CRZ-ll regulations on condition 

that applicant subrmit in writing that existing sand dunes would not be disturbed 

See CTP letter no, DI/5120/4100/86 dated 03.10.1986 at PE Z44 ol le no. DI/5120. IMC minutes are 

reproduLed at pe, C/232. 
Eco Developnent t Council, constituted vide Notification no, 4- 39 82-LAWD dated 22.07. 198 ) 

o DI/5120 at py. /270. 
Approved plan is in File no. 

0 File no. DJ/5120/GSCCE, at pg. 14/C. 

File no. DJ/5120/GSCCE, at pg. 29/C. 

File no. DJ/S120/GSCCE, apenda note of 4GSCCE meeting at pg 31/C 

1D File no, DJ/S120/GSCCE, at pg 30/C 

See minutes of 4th GSCCE meeting in File no. DI/512o/GSCCE at pg. 33/C 

*Reference to the swimming pool and two cottages proposed in Sry no. 54/5. 

3 

"File no. DJ/5120 pg. C/317. 
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9. Therefore, it appears that GSCCE, while approving extension of first floor on the 

five cottages approved earlier, did not approve construction of a swimming pool 

and two G+1 cottages in Sry no. 54/5. This is confirmed in CTP's order no. 
DJI5120/1TCP/94/2235 dated 23.06.199416 which states that "the proposal is 

approved to the extent of the earlier approval of cottages by Inter Ministerial 
Committee in its meeting held on 13.8.86-17, Further, condition no. 10 of the order 

stipulates: "The existing sand dunes should not be disturbed. There is a 

photocopy of an approved plan18 in the file wherein the two additional cottages in 

Sry no. 54/5 are marked as "not allowed. The conclusion is further fortified by the 

fact that conversion sanad was not obtained for Sry no. 54/5; at least I did not find 

any such document in the records. In notings in File no. DJ/5120/GSCCE, there 

is reference to a site inspection on 25.10.2000 on applicant's request for NOC for 

occupancy certificate. It was found that 5 cottages had been constructed as per 

the approved plan; there is no reference to a swimming pool existing on site on 

that date. This was followed by a letter no. DJ/5120/194 dated 23.11.2000 issued 

by Director STE conveying no-objection for issuance of occupancy certificate only 

to five cottages/structures. 

10. However, the plan produced by Hotel Salcete through Mr. Abhay Prabhu 

appended to his reply (dated 10.12.2020) to show-cause notice 07.05.201920 

purports to show that the swimming pool and two cottages were approved vide 

CTP's order no. DJ/5120/TCPI94/2235 dated 23.06.1994. 

V. RECOMMENDATIONS. 

11. The offending structures/violations noted in table at paragraph 5 above 

do not have approval of the Authority, and need to be demolishedlremoved 

12. With respect to the apparent inconsistency between decision taken at 

4h GSCCE meeting held on 27.04.1994 and CTP's order issued thereunder 

and the approved plan produced by respondent, and consequently, the lenal 

Fle no. DI/5120/G9cCE, at pe 37/C 
Condition no, 11L 

File no. DI/5120/G5CCE, at pe 45/C. 

0 File no. GCZMNS/LuECOMPUI8-19/58. 
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status of the swimming pool existing within Sry no. 54/5, Authority may take 

an appropriate call. 

Submitted. 

Savio J.E. Correta 
ExperMember, GCZMA 

5 
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TO 

ntry Plannfng Deronrmot wwt of Goo, Daunan �nd Diu, aURJ, Goa, 
Dateds 

shri Henriques Rebello, 
ulcina' Faladdo Arossin, 
.0, Cansaulin, 

sir, 

sub: Pr oposed const, of 5 cottages 
in plot No.55/3 in the villaçe 
of Colva by Shri Henrique Rebelio, 

With reference to the aove subject 

I have to inform you that the Govt. has 

conveyed its approval for the change of 

ZOn ing from sand �unes to residential, 
HOvever you are 

pertaining to your plot. 

regues ted to £ile an un@ziRtingx undertakin 

in this department suyi stating that afr 

motorable road wi1l be provided within 

your propertY" 

An eariy action is 
contemplated, since 

Your £ile will be submitted to the E.C.c. 

only after obtaining the 
undertaking. 

Yours taithfully, 

(N Pandala1) 
Senior tawn Planner 
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Shri Henri e Reballo 
palesna Hease 
T.Ivodde ressin, 

D6.40 

DUBs Popoasd conatruetinn of Rnstanrant on survey 
ne 55/3 it Clvi Salonte 

RP Decf sion et XVIth DC sotiog held on 7,5490= 

th reforence to the hove, this Le to infors you thut 

the Beo Developnent Counef1 In tts XVzth neettng held en 

7.5490 pprovd the cne ith ehe fetlevtng eontt tLonss 

1) The pproch rod sleule be conatrueted t the eost of 

ehe opliennt Shri Rabello ahould ber fult enet nt not 5O 

s proposed by the CC. 

2) he road shoul4 reein as publie ro ale The Pirector 

of Tori em ny look Lnte thie peot. 

3) he censtruetios ef roeteurnt ba taten up after the 

spnlientvelops the ccess roud. 

In viev of the bove. the ce ie e objoetion frou planning 

nnint of vie for the propoed conrtretlon ef resteurant wih 

the above conditions. 

os ure �treeted te obtein the neceanay pataaiong fros 

tSal. argeo, Vllqe Panehat, olv nt Bnad trou Dy 

Purther you sre droctod to ensure the tolloving candtulons 

LeLd dos y te Hnistry of avironnente nd Foroetn, Oovt 

0 suf setosy arngaenta foE the trestrent ef sevoe 

ateosl ef slLd wintem t os Proper arrgnontenk 

he Bse te ensuto tht ege eer trostnent fa pot let ee 

the sesnd 8 oes not pollute the suoLl witere olta wet 

st ot be thos Lnte the se ef the beseb 

cetleo oE (iouth Gon) ie foro atreing construetton/developnent 
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11) ehe or ether eisston Lnte the sir t be ept 
sner striet eontrol. 

118) Boand nd nefse feon the omplex mte nder 
striet eonttsl. 

Im Bisharge of etfiuenta, tegossl of soli vertes 
alt enlsaions, sond an4 noLse 1vele sut eonfom t e 

tandais 1eid �ovn y the eompetent teritiese These 

it et he re iresente for eYi roeotl sroteetione 

V Grest witer et set be tpped for y purpose 

for the conglex there is 1tkel thoef of frgress of siline 

witer and 

Vi) The Gstectioss aet not be more thn 9 tr 

high n ust sot ge hyond the troe top lAne Ls the 

vieknity The stretios uet, in the ndm be of 

oort -round ind oe ppr floore 

vis) The 256 trs. Lond setueen the high tse 1ne ant the 

ept shet he ept fre ot esnnteuetions It shoul b 

seoathle to the gneril prblice 

visL) Snt feum the ind dnss is the estal stretch must 

not se renevs4 for my purposs. 

ete neesres ust e ten for rentng eronton 

) PrOg sffarcstation nd pl antition progr hold 

e tien upe 

1) 

eeping st ef plana, he est sre retued here the 

rector 

eretay 

Youre, fai tfally, 

(CLAE) 

Heer erotary soc 

PRtezSL yoE tertion nvited tovrde eonEnten 

ent pollutton of groant witer. 
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(4n Is0 900 1-2015, ISO 14001:2015. 01SAS 18001:2007 Certified Board) 

Tel Fax No: 0832- 2407700 

1. 

No.12/2018-PCB/66726/0000260 

2 

GOA STATE POLLUTION CONTROL BOARD 

0X32-240700 

407701 407702 

3. 
() 

Anneau ce A-13 

Consent to Operate under Section 25/26 of the Water (Prevention & Contro of Pollution) Act, 

1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and 

Authorization under Rule 6i) of the Hazardous And Other Wastes (Manayement and 
Transboundary Movement) Amended Rules 2018 

2 

El ld 

ITo be referred as Water Act, Air Act and IHW (M & T) Rules respectively] 

Lucated in the arca declared under the provisions of the Water Act, Air Act and Authorisation under 

the provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the 

Orders that may be made further and subject to the following terms and conditions: 

(hairrian, GSPCB, ciairna3 gpuh.goau e In 

Men1ber Secretary, GSPCB. ms-gspcb gusy nic in 
I:nvinonment Ingincer. GSP B. ceb oa ni 1n 

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to: 

This Consent to operate is valid up to 10/05/2028. 

Ofce. gvapcbagpeb in 

MIS SALCETE BEACH RESORTS 

(Orange Category) 
(Represented by Mr.Samir Sawant) 

Survey No. 54/5, 55/3, 
Colva , Salcete -Goa 

Restaurants (Seating Capacity) 

Sewage Treatment Plant: 

This Consent to opcrate and Authonzation is valid for the operation of. 

Description Sr. No 
Hotel 

03//08/2019 

Page I of 6 

Capacity 
33 rooms 

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT: 

The daily quantity of efflucnt from the hotel && restaurant (sewagc & sullage) shall not 

exceed 16 KLD 

60 Nos 

The hotel shall treat domestic elluent in existing sewage treatment plants 

(25 KL.D Capscity) consisting of primary sccondary and/ or tertiary Ireatment as is 

warranted with reference to influent quality and operate and maintain the same continuously 
following standards: so as to achieve the qual1ty of the trented efMuent to 

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-4035 | 1 
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